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Alfidavit 1o be Fuonished by the canaiaate alongwith Nominavion Faper
Before the Retvening Officer

For eleetaom theeeraseenees o{naMe of the House:
From............ L. AN e Constituencyd Mome of B Usustiticr
' Mow 0. AFARVE Alitaaugre i or LATE AT EMUDDIN - . .
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(13 1amia candidite set up by --Lm:ﬁ-'i-ﬂ-ﬂ'h e miainie OF the political party ) /- am contesting i
Irdependent candidare,

(2} Detalls of PAN and status of fling of Income tax return §

‘ 5L No. | Names [ Permanent The financial year for | Total income
| Account Number | which the last shown ln Incoms
| (PAN) Income-tax return has | Tax Retum [ an
" I o bean filed Rupees)
]_ e Sell AT PATSCtT E %
[ Spouse-
1 Dependent | = b ==
4 Dependent 2 . . o
3 Dependem 3 . ........ === —

{3} The following cuse{s) i3/ are pending against me in which cognizance hias been taken by the court:-

s

[ 51 | Offence [ Description
| Mo,

i{a) | The details of cases where the court has taken
cognizance, Sections of the Act and description
of the oifence for which cognizance taken : .

i| (b} | Name of the count, Cuse Ma. and Date of order

1aking cognizance T

!Lu:}'_' Dietails nrhppeaf{a] I Application(s) for revision
| (it any) filed against the above orden(s)

4, Cases in which I have been convieted by 8 eourt of luw(other those referred wo in Form 26):

i{a) | The details of cases, Sections of the
i Act and deseription of the offence for I
! which convicted |

(b} | Mame of the Courtis). Case No.and

! _'LD:LMEJ of Grden(s) .
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i5p That | give hevetn bebow ihe deiails of o mssels (movable and b oamovable et ) of mysel.

e spouse and all duependenes:

A Details of movable gssers

IR a

| Assets in joint name indicating the extent of joint awnership will also have 1o be given

2. In case of deposivinvestment, the deiails including Serial Number. Amount, Date of DeposiL the Scheme
Mame of Bank/ Tnstiwtion and Branch are w0 be given

1. Walue FFHWSISEIHTG-"DEMMUM as per the current market valve in Stock Exchange i pespeor 0 luted
Lompanies and as per hooks in case of non- listed companies should be given

. Dependent’, here meuns u person, substantially dependent on the income of the candidate.

3. Details including amount is 1o be given separately in respect of each investment)

:- | Description Self Spouse Dependent-1 | Dependent-2 | Dependent
| . “_‘. I Cowreyier Manyeey) THaZaew
il Cash i T
I hin hand booeo e 23620 4 i
| (i) | Details of Deposits in Bank W SEAPR Socreasi : e

| accounts (FDRs, Term Deposits E-E:’";;%"s‘;";
| and all other types of Deposits  Wlepaenr 2opcnisfes = == 3
including saving accounts), Kaska broy, agpoh
| Dieposits with Financial LR, ey
institutions, Non Banking "Eif-: §hd Kbz
' Financial Companiesand = [} kirameves
! Cooperative societies and the NoNg A - G 2 cder }
|, amount in each such deposit E‘E.m%ﬁ‘i? b
| i | Details of investment in Bonds, . ; B
Debentures/shares and units in ~ |[124= £t
= ot AMEAE . -'.l'lr = — -— —
companieshutual Funds and f& 2 e
others and the amount.
| tiv} | Details of investment in NS5, BY.LHe Tt
| Postal Savings, Insurance Policies |5 Srede o
I and investment in any Financial | Pajy plai-. ¥y i .
Instrement in Post office or - |
' Insurance Company and the |
L nimoarnl !_ S
| (v} | Personal loans/advance given to ]
any person or entity including i
{ firm, Company, Trust ete. and P = = |
| other receivables from deburs |
L pund the amount, —_ P - g
1w | Motor Vehicles/Aircrais/ 1 torpp Haume -
Yachis/Ships (details of Make, :';‘;‘ b s . > . [

Regisrration Mo. ete, Year of
Purchase and amount
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_ i limsfinerest — ; .
 lia, Laruas Total value B —=n = " IS, [P———— .
| ] i

A Lretails of Imm £ assets: boia. 2! |

iMete: 1 Properties in ju_im,_ ownership indicaling the ¢xtent of joint ownership vill also have 1o be indical -u
2. Eachland or building or apartment should be mentioned separaely in this format.)

i i 2ol = i =
| [y Ay other assets syeh, 5 vale of ] I
|

| Dependent-1 | Dependent-2 'F-"I):;rtm']umq

Tty T ;_ T

Location(s}
_Survey number(s)
| Ared (Total measurement in
! acres) =

| “Whether inherited property

{ Yesor NO) #E s
iy J{;’
'-__\r{!_.!

Date of purchase in case of sell g
acquired propeqty - ' l'g?;a:% R om 4.
Cust of Land (in case of .
purchase)at the time of
purchase

Any Lnvestment on the land by

way of development,
construction etc,

Approximats Current market
vl

Mg mE N7 .

(i)

Mon-Agricultural Land

Location{£) P AR datias Ll
Survey number(s)

| Area (Total measurement in
5. .}

Whether inherited property
{Yes or NOY)

Date of purchase in case of self
| acquired property

Cost of Land (in case of
purchase) at the time of
purchase

Any Investmenton the land by
way af development,
construciion e,

Approximate Currert marker
i value .
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(iii) | Mmsmallu]“ﬁn AT a1
i [irmlu@inga.parhn ¥ e - 175 = PaiL v kLS

-Lecation(s) R L T |
| -Survey number{s) . ___méllﬂ'ﬁ'ﬂ R ] (.
Built up Area (Total

measurement in 5q. L)
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¥ waher inherited |]l|.‘.|pﬂﬂ_'.'-

{ etor 18]

U s wof purchase in case of seif
detutired propers

= e -
Tt ol prispery {in case of

m rehiase ) at the ime of

property by way of
development, consiruction el

(iv) | Residential Bulldings {including |

Approximate Current markel
vlug

Apartments, )
-Lucation(s)

= Survey numben(s)

(4 L

ek

s mo

P L

1 L

Area (Total meassurement in

s )

Built up Area (Total
measurement in sq. fi.)

ML

Ml

[N

Whether inherited property
{Yex ar NO)

Date of purchase in case of self
acquired propernty

Cost of property (in case of
purchase) at the time of

| purchase

Any Investment on the land by
wiy of developiment,
construction elc.

(v}

Approximate Current market

|_property)

Total of Current Marcket

: w1

WValue of (i) to (v} above
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i6) 1 give herein below the details of liabilitics/ dues to public financial institutions and government :- .
(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each iic

5.
M,

| Deseri plion

Self

Spouse(s)

Dependent-1 | Dependent-2

Depenid...

iy I Loan or does to Bank/Financial

| Institutionis) !

| Mame of Bank or Fl
Amount outstanding
MNoture of loan

l.oan or ducs to any
individuals/ Entity other than
mentioned in (i) above.

| Mame(s)
Amount cutstanding
Mature of loan
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_ﬁ.ﬂl;.;.'l.tr liability B I
s

Grand total of liabilities J_

(i) | Gzuverument Dues:
[lues 1o depantments deafing
with government |
] __u-emmmodatinn l—
Dues to departments dealing .
wiith supply of water

Dues to departments dealing
with supply of electricity

Dues to departments dealing
with supply of
telephones/mobiles

Drues to departments dealing
with government transpart
(including aircrafis and
lelicopters)

[ncome Tax Dues

Wealth Tax Dues

Service Tax Dues

Municipal /Property Tax Dues

Sales Tax Dues

Any other dues

Grand total of all Govt. dues

(7)) Details of profession or occupation:

i

b. Spouse.............

(8) My educational qualification is as under:

(Give details of highest School / University education with full form of the certificate/ diploma/ degres course)
{Name of the School /College/ University and the year in which the course was completed.)

{#). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Hame of the candidate

; |
Sh./Smt/um. e —_—_— _J
i

1. | Full postal address

wille=ges T :W +Pew Padhaba - vie aia.

3. | Number and Name of the constituency and

Slate

&g B iy

wl

Name of the Political party which set up the
candidate {otherwise write ' Independent’)

Cow iy T

=

{a) Mumber of cases in which conviction order
passed (other than those referred 1o in Form 26)




[ | () Tusnl nuimber uf Fending cases where the
{ eoar is) have taker cognizanc
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i l(a)Candidale AT PAT4OAT

Wea Fr which Lass r] A It S, i
Incume Tax Return ITI_::SJ_ |‘

___'_E: Spouse: o i o ) L | i
L | (e) Dependents - | I e
4.3 - _ Betails of Asscts und Lisbilities in rupees R
' Description | Self Spouse | Dependent-l| Dependeni-ll | Dependent (11 |
{A Moveable = !
|| Asset(Total value) | _ |
| I Tevmuovahle "J'—_" B T R - e !
Assel \
(i) | Purchase Price and T —
Development Cost of |
Immovable Propery

{Total Value)
(i} | Approximate Cument
Market Price of
| Asser (Total Value)
7 Liahilities

(i) Government

dues (Total)
(11} Loans from Bank,
Financial Institutions and
oithers (Toral)
8.] Highest educational qualification: T4 A, (o0 [loCia. \

i

(Give details of School / University education with full farm of the cenificate/ diploma/ depres |
course) {MName at the School /College/ University and the year in which the course was completed

VERIFICATION

|, the depanent, above named, do hereby verify and declare thai the contents of this affidavit are true d-f'Hi cornect 1o 1.
best of my  knowledpe and belief, no pant of it is false and nothing material has been concealed there from. | furiher
declars thar :

(@) thera is no ease of conviction or pending case against me other than those mentioned in items 3 and 4 above.

i1 L iy spouse, or my dependents do not have any asset or liability, other than those mentioned in items 5 and
abve,
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Nete: | AMidavil saould be filed [ntest by 3.1 I'M on the last date of filing nominations.
2 AfMidavit sield be sworn before an wuch Commissioner or Magistrate of the First Class or before i Mot

Publiz.
2 Al columns should be filked up and 1o column to be left blank. IF there is no information to Furniali i puspa

any ilem, either “Nil" or “Mot aplicable”, as the case may be., should be mentioned
4 The affidavit should be either typed or writren legibly and neatt
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